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aege B E 13.8.98 On the prayer of Mr M.Chanda,learned
o mmmﬁ |, counsel for the applicant the case is
" ; o s O adjourned to 17 .8.98.for admission.
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the applicant seeking certain directions.

"His grievance is that he was a casual

worker and his service was regularised
as a Peon with effect from 23.4.1998

and he joined in the service. Thereafter,
by Annexure-6 order dated 21.7.1998 his
sérvice was terminated following the
abolition of the post. However, this

| was done without giving ‘any opportunity

of hearing to the applicant. Hence the

' present application. according to Mr M.

Chanda, learned counsel appearing on

| behalf of the applicant the Annexure-6

contd..
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17.8.98( termination order was illegal and viola-
tive of ‘the Article 1 and 16 of the
Constitution. We have heard Mr G.Sarma,
learned Addl.c.G.S.C also.

' The impu'gned' order does not indicate
what steps were taken prior to the
impugned order. on hearing the counsel
‘for the ,(parties we feel it expedient
that the applicant may fiie a represen=

‘ tation to the respondent No.3 within
| 15 days from today .and if such represen-
tation is filed the respondent No.3
20 € 3P Sha],il dispose of the representation as
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